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(b) it so, the details thereof; and

(¢) if not, whether Government are
prepared to review the above scheme
in view of fhe present situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No, Sir.

(b) Does not arise.

(c) The present situation does not
warrant any review in the existing
controlled cloth scheme.

Tax-arrears against Monopoly Houses

2147. SHRI BHOGENDRA JHA:
SHRI VIJAY KUMAR YADAV:

Will the Minister
pleased to state:

of FINANCE be

(a) the latest position with regard
to the total assets of each of the mono-
poly houses registered under the MR&P
Act, total credits advanced to each of
them by the public financial institu-
tions and the arrears of income and
other taxes of each of them; and

(b) whether it is proposed to fix a
time-limit for clearing all tax arrears
and all rredits by public financial insti-
tutions ang if not, the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) A
statement showing the assets of
monopoly houses as on 31-12-1980
(which is the latest available) in-
corporating therein the details of the
amount of direct project assistance
sanctioned and disbursed to the
monopoly houses by the term Fi-
nancing Institutions, namely Industrial
Development Bank of India (IDBI),
Industrial Finance Corporation of In-
dia (IFCI), Industrial Credit and In-
vestment Corporation of Indig (ICICI),
Industrial Re-construction Corporation
of India (IRCI) as on 31-3-1481 and
the amount outstanding as on 31-3-
1981 as well as the aggregate group-
wise tax demands outstanding against
the various concerns belonging to each
Group as on 30-9-1981 is laid on the
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(b) Suitable time limit for repay-
ment of loans is stipulated by the Fi-
nancial. Institutiong in the loan agree-
ments entered into with the borrowers.
However in the case of viable sick
units, rescheduling of the over dues
liabilities is reported {p on merits on a
case by case basis, as a concessional
measure for revival of the unit. As
far as direct taxes are concerned, the
respective statutes prescribe that any
tax demanded has to be paid within
a period of 35 days from the service of
the notice of demand. The statute,
however, contains enabling provisions
for extension of this time-limit in suit-
able cases and also for payment of the
taxes in suitable instalments vide sub-
sections 3, 6 and 7 of Section 220 of
the Income-tax Act, 1961 and the cor-
responding provisions of other direct
Taxes. The courts have held that the
discretion given under these provisions
has to be exercised by the Income-tax
authority in a quasi-judicial manner
and with reference to the facts and
circumstances of each case.

RBI Control over Sanchaita Invest-
ments.

2149. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) whether under Section 45(K) of

~ the 1934 Act, the Reserve Bank of In-

dia is empowered to frame rules to
regulate the working of the unincor-
porated firms by asking them to send
returns, statements and other infor-
mation relating to the amount of de-
posits, rate of interests and other con-
ditions on which they are receiving
the deposits; and

(b) whether under this section, any
steps were taken by RBI with regard
to “Sanchaita Investments” of Calcu-
tta; and if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Un-
der Section 45K of the Reserve Bank
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of India Act, 1934 the Reserve Bank is
empowered to issue directiong to non-
banking institutions 1o furnmish such
statements, information or particulars
relating to or connected with deposits
received by the non-banking institu-
tions, as may be specified by the Re-
serve Bank and also to issue directions
to non-banking institutions in respect
of any matters relating to or connected
with the receipt of deposits, including
the rates of interest payable on such
deposits and the period ifor such de-
posits may be received, if eonsidered
necessary in the public interest.

(b) Since, M/s. Sanchaita Invest-
ments of Calcutta is a  partnership
firm having a capital of less than Ru-
pees one lakh, it is not a ‘Non-banking
institution’ within the meaning of the
aforesaid Act. Hence no action could
be taken by the Reserve Bank under
this provision.

Permigsion, given to public limited
eompanies to issue Convertible Deben-
tures

2150. SHRI SUBASH CHANDRA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state:

(a) what is the number of Public
Limited companies which were given
permission to issue convertible deben-
tures during the last three months,
giving the total value of the same; and

(b) what is the number of com-
panies which sought the permission?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)
22-non-Government public limited com-
panies were given permission during
the last three months ended 27th Feb-
ruary 1982 to issue convertible deben-
tures of the value of Rs. 67.89 crores.

(b) 15 companies sought permission
during the last three months ended
297th February 1982 for issuing conver-
tible debentures of Rs. 93.28 crores.
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‘Checking of ‘“Discount Racket” in wsile
of Air Tickets

2152. DR. SUBRAMANIAM SWA
MY: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether it is true that Air-India
has sought the Government’s help to





